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Shri A.K. Prasad & Ms. Surbhi Sinha, Advocates for the Appellant 

Shri Rakesh Agarwal, Authorized Representative for the Respondent 
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HON’BLE MR. JUSTICE DILIP GUPTA, PRESIDENT 
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                                                DATE OF DECISION: JANUARY 28, 2022 

ORDER 

The appeal is allowed.  For order, see order of date in Excise Appeal 

No. 50072 of 2016.  

 

(JUSTICE DILIP GUPTA) 
PRESIDENT 

 
 

 
(P V SUBBA RAO) 

MEMBER (TECHNICAL)Tejo 


